- THE CODE OF CIVIL PROCEDURE (AMFNDMENT)
, , ACT, 1973

No. 49 OF 1973

[29th November, 1973]

An A‘c’t further to ameénd the Code of Civil Procedure, 1908.4'

~

Be it enhacted-by Parliament in the T} enty-fourth Year of the Republie
of India as follows: — :

1. This Act may be called the Code of ClV11 Procedure (Amendment) Shork
- Act, 1973 title.

B of 1908, 2. For section 109 of the Code of Civil Procedure, 1908 (hereinafter Substitu-
referred to as the said Code). the following section shall be substituted, tion of
namely:_, : ' new sec-

i tion for
section
109,

“109. Subject to the provisions in Chaptr IV of Part V of the When
Constitution and such rules as may, from tifne to time, ke made aPpPeals
by the Supreme Court regarding appeals f jorn the Courts of Ihdia, lslfl;?::;i
and to the provisions hereinafter contained, ay -appeal shall lie to coyrt.
the Supreme Court from any judgment, decree or fina] order in a’
civil proceeding of a High Court, if the High Court certifies—

(i) that the case involves a substantial fuestion :of law of
general importance- and '

(i) that in the opinion of the ngh Cou t the said question
needs to be decided by the Supreme Court.”

3. Section 110 of the said Code shall be omitted, ' - ‘Sfmiﬂsim
-~ sec~
353 - tion 110,
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_ Schedule.
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4. In the First'Sohedule to thf‘ said Code,— .

- (1) in Order XLV,—

(@) in rule '3 for s

. -rule (1), the' following s-ub-rule shall
be substituted,: namely :

“(1) Every petitjon shall state the grounds of appeal
and pray for a certifichte—

(i) that the cdse involves . a substan‘aal quest1on of
law of general im ortance and

- (1) that in thg opinion of the Court the said ques-
tion needs to be de§1ded by the Supreme Court.”;

(b) rules 4 and 5 shall,bge omitted,;

(2) in Appendix G, in Fornf‘% No. 12, for the portion vbeginning
with the words “TAKE notice” %nd ending with the Words “the
oupreme Court ", the following \shall be substituted, namely:-—

“TAKE notlce that. . ot has apphed to
this Court for a certificate— .

(1) that-the case involves a substantial questlon of law of
general importance, and

(it) that in the opinipn of this Court the said question’
"needs to be decided by the Supreme Court.”,




